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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

f ORIGINAL APPLICATION No. 121 of 2023 (WZ)

Lalita Sandip Shinde ... Applicant
Versus
Chief Executive Officer, L ... Respondents

Trimbakeshwar Muncipal Council
DETAILED REPORT

1) It is most humbly and respectfully sub'mitted that, by an interim
order dated 26/09/2023 this Hon’ble Tribunal has ordered to
constitute a Joint Committee comprising one member each of Chief
Officer Muncipal Council Trimbakeshwar, District Collector, Nashik
and Chief Conservator Forest of Nashik and nominating The Collector
Nashik as Nodal Agency of the said Committee.

2) It is humbly submitted'. that, according to the above said order,
The District Collector Nashik by his order dated 02/01/2024 has
constituted the Joint Committee comprising The District Collector,

)
Nashik as President, Chief Conservator of Forest Nashik as member,

Sub Divisional Officer Igatpuri-Trimbakeshwar Sub Division Nashik
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as member, District Administrative Officer Municipal Council,
Collector Office, Nashik as member and Chief Officer Municipal

Council Trimbakeshwar as Member Secretary.

3) It is humbly submitted that, according to the directions of this
Hon’ble Tribunal the Joint Committee had visited the site in
Trimbakeshwar on 03/01/2024. At the time of visit The District
Collector Nashik, Chief Officer Trimbakeshwar Municipal Council,
Range Forest Officer Trimbakeshwar, Tahsildar Trimbakeshwar and

The Applicant were present.

4)  After the visit of Committee and Applicant ‘An Interim Report®
was submitted to this Hon’ble Tribunal on 08/01/2024 and seek 2

months time for detailed report.

5)  This Hon’ble Tribunal had passed an interim order on
10/01/2024 and ordered to submit the detailed report by Joint
Committee. So this detailed report is here by submitted fo this

Hon’ble Tribunal.

6)  Before this order this Hon ble Tribunal also have ordered on

dated 25/08/2023. In Para 5 of the said order it is mentioned that.
“After having gone through the contents of this application, we

find that the applicant has not produced any document before us

declaring the area in question to be eco-sensitive because if any area is

«
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to be considered eco-sensitive where no permission for construction
can be allowed, the same has got to be notified by the appropriate
authority,”

Upon this order Applicant have filed an additional affidavit.
With this affidavit Applicant have submitted Exhibit ‘C’ copy of the
aforesaid draft WGESA Notification S.0.3072 (E) republished on

06/07/2022 which is a 'Draft Notification'. In Exhibit ‘D-1’ the

villages of Trimbakeshwar taluka are mentioned. But in it
Trimbakeshwar village is not mentioned. Applicant have mentioned
the properties in Schedule - B on Page No.11 of the petition as Gat
No. 331, 335, 330 as well Survey No. 413, 414, 455, 416, 417, 418,
458 & 384 near Ahalya River of Trimbakeshwar village. But it is
seen that Trimbakeshwar village is not mentioned in Exhibit ‘C’
"Draft Notification’ submitted by the Applicant.

Also village Talegaon as mentioned in Schedule A is not
mentioned in the said. ‘Draft Notification’. But village Pahine of
schedule D is mentioned. Also Metghar Killa a village which is
included in Trimbakeshwar Muncipal area is also mentioned, in the
said ‘Draft Notification’,

It is humbly submitted that this office is trying to verify if the
‘Draft Notification’ is published as final Notification or not.

The Joint Committee formed had visited the survey numbers

mentioned in the Applicant’s main application with the Applicant on -

03/01/2024. The report is submitted as under.




194

Schedule-A
The Applicant have not mentioned any specific Gat Number or
Survey Number in her application;Schedule-A. Also even after given
total freedom to her to show the places, she had not shown any
specific Survey or Gat Number to Joint Committee related to
schedule-A. Also Talegaon village is not mentioned in 'Draft

notification’ Exhibit ‘C’

Schedule-B
As mentioned earlier Trimbakeshwar village is not included in
the said "Draft notification’ "Exhibit C'. But only the village Metghar
Killa is included in it which is a part of Trimbakeshar Muncipal
Council. The survey numbers & gat number shown in schedule-B by

the Applicant are of village Trimbakeshwar & not of village Metghar

Killa.

The report above Schedule-B is as under:

1. Gat No.331 :- The area of Gat No.331 is a forest land and no
construction or work is found there.

2. Gat No.335 / Survey No.458 :- It is owned by Private person &
reservation of public housing is there in Development Plan of
Municipal Council. And no construction work has been found
on this land.

3. Gat No0.330:- This land is in Possession of Bada Udasin Akhada

& old construction is there on this land.
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4. Gat No.337 / Survey No.413 :- On the spot when visited by the
Committee with the Applicant as shown by the Applicant. On
the said land a bridge has been found to be under construction
over the Ahilya River and as an easement road was found to be
connected to the said bridge. The grant for the said work was
found to be sanctioned from the State Government’s Nagar
Utthan Yojana. At the time of visit the Applicant has
mentioned that the bridge is bigger than required and has been
constructed for the use of Resort / Commercial use and a
smaller bridge can serve the same purpose. At the time of visit
it is seen that work of bridge is stopped. According to estimate
and The Indian Road Congress IRC: 5-1998 section 112.1 the
minimum width of the two lane bridge should be 7.5 M. The
Work is sanctioned according to Res. No.355 Dated 03/11/2020
and Res. No.260 Dated 01/01/2020. Technical sanction was
given by B & C department on 26/11/2021 And administrative
approval was given on 25/06/2021.

5. Then the Joint Committee visited as shown by Applicant to Gat
No0.337 / Survey NO.413, On this spot there is a building of
Maharashtra Tourism Development Corporation (under taking
of Maharashtra Government) The building is of an Auditorium
& Tourist Facility Centre under Prasad Yojna. According to
Town planning and Valuation department Vi_de Trimbak/

no.31/survey no.413/535 Dated 15/02/2021 building plan was

sanctioned.
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6. Survey NO.455:- The land is owned by Naya Udasin Akhada
and no work of construction is found.

7. Survey NO.418:- No construction work is found on the land.

8. Survey NO.414, 416, 417 are the lands reserved for ‘Sinhanstha
Kumbha Mela" and no construction work is found on the land.

9. Gat No.335 / Survey No.458 is the land reserved for public
housing and no any work is found on the land.

10.Survey No. 384 is a land reserved for ‘Sinhanstha Kumbha
Mela" & no work is found on the land.

11.Gat No.343/1 on this land & private tourist home building work
is going on. The private land owner have placed pipeline for
removal of rain water. The permission was granted by
Trimbakéshwar Nagar Parishad by letter No. 2179/2022 Dated

29/11/2022 for building permission.

Schedule-C
The Joint Committee had visited Gat No. 428 situated at the
bottom of Gangadwar Hill the land is owned by Atal Akhada &
Construction of worship House (Bhakta Niwas) is going on by the
Building and Construction Department of Maharashtra Government at
Mhalsadevi Trimbakeshwar.
Schedule-D
The Applicant has not mentioned any specific Gat Number or

Survey Number in her application Schedule-D. Also even after given

total freedom to her to show the places she had not shown any specific
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Survey or Gat Number to The Joint Committee related to Schedule-D

Also it is humbly submitted that the village Pahine is mentioned in the

said 'Dratt notification ‘Exhibit-C’,

On the basis of the above observations, the Committee is giving

the following opinion:

1. The issue regarding Trimbakeshwar village being in the

declared Eco- sensitive zone is not confirmed. The Applicant

may provide copy of final notification.

2. The Construction work going on in the various spots shown by

the applicant are being done with the permission of the

Trimbakeshwar Municipal Council. The remaining Gat no. do

not have any ongoing construction activity.

3. The Forest department 1s the agency regarding any violation of

rules regarding building works in rural areas. The Forest

department has also been informed and kept aware of any

works ongoing in the area.

o

Dr. Shreeya Deochake,
(Member Secretary)
Chief Offiger, Trimbak M.C.

Shy¥eta Sancheti,
ember)
Tahsildar, Trimbakeshwar

Rishikish Ranjan,

(Member)
Chief Conservator Forest, Nashik

(Member)
District Administrative Officer

e B

—

Sudhir Khande,
(Member)

Sub Divisional Officer

[gatpuri - Trimbakeshwar

1 &
Ja /
The Distrig

Collector, Nashik
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 6ih. fuly, 2022

] ) S.0. QOTZ(E}.—The Tollowing draft of the notification, which the Central Government PrOpOosEs 16
1ssue m exercise of the powers confeired by section 3,0f the Environment {Protection) Act, 1986 (29 of
1986) is hereby published, in supersession of the nofification of the Government of India, Ministry of
Environment, Forest and Climate Change published in Gazette of India, Extracrdinary, Part II, Scction 3,
Sub-Section (ii) vide notification number S.0. 5135(E), dated the 3"0ctober, 2018, as except as respects
things done or omitted to be done before such supersession, as required by sub-rule (3) of rule 5 of the
Environment (Protecticn) Rules, 1986, for the information of the public likely to be affected thereby; and
notice is Tiereby given that the said draft notification shall be taken into consideration on or afier the expiry
% 2 pericd of sixiy days from the date on which -copies of the Gazette of India containing this noiification
are made available to the Public;

Any person interested in making any objections or suggestions on the proposals contained in the
draft notification may forward the same in writing, for consideration of the Central Government within the
period so specified to the Secretary, Ministry of Bnvironment, Forests and Climate Change, Indird
Paryavaran Bhawan, CGO Complex, Jor bagh Road, Ali Ganj, New Delhi-110003, or at e-mail address:
esz-mef@nic.in.

Drait notification

WHEREAS, Wesiern Ghats is an important geological landform onthe fringeof the west coast of
India and it is the origin of Godavari, Krishna, Cauvery and a number of other rivers andextends over a
distance of approximately 1500kilometre from Tapti river in the north to Kanyalcumari in the south with an
average elevation of more than 600 maue and waverses through six States namely, Gujarat, Maharashira,
Goa, Karnataks, Kerala and Tamil Nadu;

AND WHEREAS, Western Ghats is.a global biodiversity hotspot and a treasure trove of biclogical
diversity and itharbours many endemic species of flowering planis, endemic {ishes, amphibians, reptiies,
birds, mamsmals and invertebrates and is also an tmportan: center of evolution of economically important
domesticated plant species siich as pepper, cardamom, cinnamom, mango and jackfruit;

AND WHEREAS, Western Ghats has many unique hebitats which are home to a variety of
endemic species of flora and fauna such as Myrisiica swamps,the flat-topped lateritic plateaus, theSholas
and wetland and riverine ecosystems;

AND WHEREAS, UNESCO has incinded certain identified parts of Western Ghats in the
UNESCO Woild Natural Heritage Listbecause Wester Ghats is a Centre of origin of many species as also
home for rich endemic biodiversity and hence & cradle for biologicalevolution:

AND WHEREAS, the Western Ghais not only barbowrich biodiversity, but also suppor a
population of approximatelyfifty million people and include areas ofhigh human population density and
therefore,there is a need to corserve and protect the unique biodiversity of Westem Ghats while allowing
for sustainable and inclusive development of the region;

AND WHEREAS, the Ministry constituted a High Level Worldng Group io situdy the ecology,
environmental integrity and holistic development of the Western Ghats in view of their rich and unique
bicdiversity andit was also tasked with the mandate to take 2 holistic view of the issue and to bring synergy
between protection of environment aud biodiversity and needs and aspirations of the local and indigenous
people, susiainable development and environmental integrity of the region and to snggest steps and way
forward 1o prevent further degradaiion of the fragile ecology of the Western Ghats;

AND WHEREAS, the High Level Werking Group had since submiited its report to the Ministry on
the 15”"'April, 2013which was kept in the public domain secking commems/views of concerned
stakeholders and was also sent to the conceinied sik State Governmenis of the Western Ghats regionnamely,
Gujarat, Maharashtra, Goa, Karnaicka, Kerala and Tamil Nadu for their considered comments/views on the
report;
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AND WHEREAS. the Bich Leval Working Grovw has identified appr oximately thirty-seven
percent the Western Ghats as eco;owcally sensifivewhicl: covers an area of 59,940 square kilomeire. of
natural landscape of Western Ghais and représents a contitimous band of nzfwral vegeiation exiending over a
horizontal distance of 1,500 kilometre and is spi F‘?.x 80T tates of Western Ghats region namely,
Gujarai, Maharashtra, Goz, Kamazaka, includes Protected Areas and World
Heritage Sites of Western Ghats and sroup hes recommmended prolubition or
regulation of identified projects and aciivities in the Ecci’:.vgica’d v Sensitive Ares which have meximum
interventionist and desiruzctive impacts on ecosysies

AND WHEREAS, the Miaistry vide O No, 1-4/2012 — RE (Pt.), dated the 20® December 2013,
had inter aliasought suggestions from ihe State (Govermnents on modifications in the boundary of the
Ecologically Sensmve Axea as ideniified by tn\, High Level \\’arkmg, Group on the b'lS‘ES of Dhysm'ﬂ

verification; - e

AND WHEREAQ e Su:’u. Govert

of demarcating Ecologically Sensitive Are ; physice! verificetio: the Ecologically Sensitive
Area recommended by the Kerala State Government is sp aver of an area o7 99837 square kilometre,
which includes 9107 squere kilometre of fovest aise znd 826.7 squars Eulomr:tre of non-forest area and

had enflier accordin "lyur'dPﬁalccn the erercise

; 1 e

‘Ecologically Sensitive Ares in: that Staieworks out 10-9,993.7 square Filometreas compared to 13,108

square kilometre recommendedc by High Level Wotking Group;

AND WHEREAS, sartier ths Ministry issued » draft notification vide 3. 0. Mo. 735 (E), datedthe
10% March 2014, declaring Ecologically Sensitive ATea in the Western Ghats taking into account the
Ecologically Sensitive Area demarcated by Keraia Government for the State of Kerala instead of
Ecologically Sensitive Area recommended by High Level Working Group for the State, while for other

States of Western Ghats region the Ecologically sensitive Area recommended by the High Level Working

. Group was considered ;

AND WHEREAS, while responding to the said draft notification number S.0. 733 (E),dated the
10* March, 2014 some of the Siates of Western Ghats region had :.ous::t an opporunity to uadertake
demarcation of Ecologically Sensitive Area hy physical verification and thé samne was accorded by the

Central Government vide letter dated the 9 o™ fnpe, 2014 except for the Stats of Kerala;

AND WHEREAS, the Cenral Go /ernrasnd a convened of the Stute Envivonment and
Forest Ministers of the Weztem ‘Jha‘. segion or: the T July. 2'{515 nd Members of Patliament of Wesiern
Ghats region on the 39 August, 2313 to review the progress of demareaticn of Beologically Sensitive Area
by physical verification and also to acdress the ap rehensions fconcerns expressed Ly the Staie

Governments and the various stakeholders of Wesiern Ghats from time to fime;

AND WHEREAS, fhe reoresantativer of the State Governments of Westen Ghats region had
informed during the meeting held on the 7% july, 2015 that demarcation of Ecologically Sensitive Area by
physical verification is in advanced stages of compieteness;

AND WHEREAS, i was resofved in both e meet
or dislocation of the local peopie living in habimtions within the Ecologically Sensitive Areas demarcated in
the Western Ghats and prazticing of ¢ agriculirs. and plantation activity shall also not be affected due to the
provisions contained in the draft notification;

ingz to clarify that there will be no displacement

AND WHEREAS, the Central G fnm_n:r'- corvensd a meeting wiih the Members of Parliament of
the Western Ghats region on 11" Angast, 2016 and decided that the Draft Notification dated 4™ September,
2015 would be the basis for fusther discussion I.O'-Tl nanize i

AND WHEREAS, ile \,enu:u Govemmeni convened a meeting with concerned Staie Govt,
representatives in the Ministry en 117 “Aoril, 2018 and decided that the Draft Notification dated 27"
February, 2017 would be the basis for farther discussion and ac«:-ard.:zgly the drafi Nozification No.
S.0. 3135(E) duated 3% Qctober, 2018 was issucd for stakehelder consultation;

AND WHEREAS, the Central Government convened meetingswith concerned Siae Govt.
representatives fo discuss the draft at various forum and at the highest lavel including on 15" February,
2019;21% May, 2020; 23rd November. 202%and 3 4% December, 2021;wherein various objeciions,
comments and suggestionswere received from the State (Government on she draft notification ne. 5135 (E)

dated 3% October, 2018;

!
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AND WHEREAS,in order to address the issuss raised by the State Governments, the Ministry of
Environment, Forest and Climate Change constituted a Commitizse to re-examiine the suggestions of the six
State Governments in 2 holistic manner, keeping in view the conservation aspects of the disaster prone
pristine ecosystem, and the rights, privileges, needs and developmental aspirations of the regiom;

AND WHEREAS, the Committee observed that the time given for submission of the report of the
Committee is inadequate in view of the conplexity of the task and consequently the draft notification no.
5135 (E) dated 3™ October, 2018 on 30™ June, 2022 could not atfain finality.

NOW, THEREFCRE, in exercise cf the powers conferred by section 3 of the Envirenment
(Protection) Act, 1986 (29 of 1936) and sub-ruls (3) of rule 5 of the Snvironment (Proiection) Rules, 1886,
the Central Government hereby notifies the identified aves of 36,825 squers kilometre which is spread
across six States,namely, Gujarat, Maharashtra, Goz, Karnataka, Kerala and Tamil Nadu, as the Western
Ghats Ecologically Sensitive Area.

2. Boundary and Description of Western Ghats Eco-sensitive Area.~(1) The boundary and description of
Eco-Sensitive Area as recommended by High Level Working Group excluding the State of Kerala is as
under:-

{a) the extent ofEco-sensitive area falling in each state is as per Annexure A;

=1

b3

(b) the State-wise map of the portion of the Eco-sensitive area i each State is as per Annexure -Bl to
B5;

(<) the State~wise list of villages falling within the Eco-sensitiveAres along with respectiveDistricts and
Talukas is as per Annexure-C.

(2)The Eco-sensitive Area in the State of Kerala is spread over of an area of 9993.7 square kilometre which
includes 9107 square kilometre of forest area and 886.7 square kilometre of non-forest area and the
boundary and description of Eco-sensitive Area and the village-wise details of Eco-sensitive area proposad
by the State Govemnment are available on the website of the Keraia Staie Biodiversity Board.

3.Projecisand activities o be prohibited or regulaied iii the Eco-sensifive area.- (1)The following categories
of projects and activities shail be prohibited in Eco-sensitive Area except those proposals which have been
received by Expert Appraisal Committees or the Ministry of Environment, Ferestand Climate Change or
State Level Expert Appraisal Commiitees or the State Level Environment Impact Assessment Authorities
before the 17" April, 2013,the date on which the High Level Werling Group report was uploaded on the
website of the Ministryand are pending consideration and such proposals shall be dealt in accordance with
the guidelines and rules in existence at that time.

(a) Mining.- There shall be a complete ban oa mining, querrylng and sand mining in Ecologically
Sensitive Area andall existing minesshall be phased out within five years from the date of issue of the final
notification or on the expiry of the existingmining lease; Whichever is earlier.

=2

(b) Thermal power plants-No new thermal power projscts and expansion of existing plants shall be
allowed inthe Ecologically Sensitive Area.

(c) Tndustry.-All new ‘Red’ category of indusiriesss specified by e Central Pollution Conirol Board or
State Pollution Control Board and the sxpansion of such existing indusiries shail be banned and the list of
*Red’ category of industries shall be as specified by the Central Poliution Confrol Board:

provided that all existing ‘Red’ category of indusiries including heaith care establishments shallcontinne in
Eco-sensitive Areaunder the applicable rules and r¢guiations.

(d) Building,construction, township and area development projects.-All new and expansion projecis of
building and construction with built up ares of 20,000 square metresand sbove and allnew and expainsion
townships and area development projects <with an area of 50 hectares and above or with built up area o:
1,50,000 square metres and above shall be prohibited andthere shall be no rasiriction on repair or exiension
or renovation of existing residential houses in the Eco-sensitive Arca as per prevailing laws and
regulations.

Note: (1) All existing health care establishrenis can continue in Eco-Sensitive Area and proposed Primary

Health Centres established as per laws and regulations. 2 Mo resiriciion in change in ovwmnership of

property.

W
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{2) The following categories of projects and activities shall be regulated as given below:-

=

(a) Hydropower projects- New Hydropawer projects shall be allm ; per the Environment Impact
Assessment notification, published vide number 8.5 1533 'aptember, 2008, subject to
the following conditions, namely:-

(1) uninterrupted ecological flow of atleast thicty percent of the rivars flow in lean season, till o
comprehensive study establishes indiy IC' I besclines for each project;

{ii) a cumulative studv which as:
and forest and biodiversity loss:

22 the unpact o cach project on the flow pattern of the rivers

(iii) the minimum distance between ene projact and the other is meintined at three kilometre and
not more than fifty per ceat. of toe viver besiu is affecisd at any tims,

(b) The “Orange/White™ category of Industrizs as specifiad by the Ceneral Pollution Control Board or

State Pollution Contrel Board siail be aliowed with strict compliance of envirommnental regulations but all
efforts shall be made to promore incustries with low enviroamental impacis.

(c) In the case of activities that are covared in the schedule to the Environment Impact Assessment
notification number S.0. 1533 {E). dalzd 4™ Ssmanber. 2003, published by theerstwhileMinistry of
Environment and Forests and nre ramng in the Ecﬁ-se*sr'\'& Area, 8XC ept me pmj cts and activities which
are specifically prohibited undsr sut : d asg=sead for cumulative impacts and
develcpment needs before :c.\:l:ztls..".a-é slearance Pv the Ministry undsr the
provisions of the said notificatior.

(d) In particular and withiout ¢ sion of
forest land for non-foresiry furposss in f.“-. aesengit »“-3“‘" 11 1::"*rmﬂt:0n of txr: project, from
application stage to approval shall be placed in ik dcmam on the website of thel*iiuistly of
Environment, Forestand Climate Change and ¢ ent of the respective States.

E: Forestand Cli Chang rofil it Stat

() The requirements o7 prier
Farest Dwellers (Recognitinn o
consent of Gram Sebha for v

ribez and u;h@ Tradm “1&11

Implementation and Moanic
pravisions of this notificatic

ibility for monitoring and enforcement of
rerrimients of Western Ghats region and
the Stare Governments sh vsms for effective monitoring and
enforcement of restrictions it B 3 !&mna such mechanisms, the State
Governments shall inter-glic vusure 32 L Vo istirz 1egulstory instituiions end processes, and
participation and involvement of Ioeal can ies in decision niaking ard the Cetails of such mechanisms
chall be shared by the concermizd State k,u“-""‘rl 2tz with the Mimisiry of Environment. Forest and Climate

Change .

(2) A Decision Support and Monitoring Centre for Western Ghas shell be esteblishe? by the Ministry
of Environment, Forest and Climate Change in coliaboration with the six Stzte Govemuments of the
Western Ghats region which shall assess ana report on the stawus of ecolegy of Western Ghats on regular
basis and prowde: decision support [aellity in he implementation of the provisions of this nohﬁc;.uon and
shall also facilitate mechanisms for sciznntic decision making and strengthening enforcement.

(3) The post cleamncc I .cnitoring of proiects znd aciivities aliowed in the Eco-sensiiive Area shall be
carried out by the concerncd Stae C'}*- il Stz Polludien Conirol B d the Regional CiTice of
the Ministry and ll prcjeehs i the Eco-sensitive Area which have been given Environmental Clearance or
Forest Clearanice shall be monitored at sast once 2 year oy the conczrnea Regional Office of the Ministry
of Environment, Forest and (limate Cherge .

(4) All projects in the
Operate under the Water {
{Prevention and Contrel of |
concerned State Pollunion C
Health Report'in respect of W'

inter-alia the details of steps wben i o

LCC-56

raake the same availablz in public domain.
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3. Action for contravention-In case of any contravention of the provisions of this notification, action

under the provisions of the Environment (Protection) Act, 1986 (29 of 1986) and other relevant statutes
shall be taken accordingly.

6. The provisions in this notification shall be subject to the final orders of the cowt n pending
litigation.
7. The provisions of this notification shall not affect the awnership of the property in the Eco-

sensitive Area.

[F. No. 1-4-2012-ESZ)
Dr. S. KERKETTA, Scientist "G"

Anpexure A
Tahle: State-wise ares of Western Ghats Eco-sensifive Area except for State of Kerala

»

-

Si. Mo. State Western Ghats Ecologically sensitive area
(in square kilomeire)
1 Gujarat ' - £49
2 Maharashtra 17340
3 Goa - 1461
4 Kamataka 20668
E Tarnil Nadu 6014

Note: Actual area will be finalized based on the fedommendation of the Siate, views of siakeholders and

ESZ Expert Commitiee. “

T
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State District Taluk Village Name
Karnataka Udupi Karkal Mzdpalu
Karnataka Udupi Kuchchur
Karnataka Udupi hara
Karnataka Udupi : Hebri
Karnataka Udupi Kabbinale
Karnataka Udupi Andaru
Kamataka Udupi } Slsizlal

+ Karnataka Udupi Kerveshe
Karnataka Udupi Durga B
Karnataka Udupi Maka
{amataka Udupi Zedn
Kamiaiaka Udupi Noorathettu
Karnataka Udupi Hundapura Hoscor
Karnataka Udupi Humdapura Hyndsor
Kamataka | Udupi { { Lollur
Karnataka | Udupi ‘ [ Yeljith
Karnataka Udupi Kundapura Yeljith
Karnataka Udupi Runcapura Thegarasi
Kamataka Udupi Rundapura Windeo:
Karnataka Udupi Rundzpurz Calilinle
Kamaizka | Udupi g Jadleat
Karnztaka Udupi I ihirkonhadi
Karnateka Udupi | Eeradi
Karnataka Udugpi Hallihole
Kamataka Udupi Aloer
Karnataka Udupi Chitlcor
Karnataka Udupi Sdmage
Karmateka Udupi Beilsi
Karnataka Udupi I Vandse
Karnataka Udupi ! Hosansadi
Karnataka Udupi Kundspura biachattu
Kamataka Udupi Kundapura Amasshaily
Karnataka Udupi Araasebailu
Karnataka Udupi Shedimane
Karnataka Udupi
Karnataka Udupi
Maharashira | Alimadnagar
Maharashtra | Ahmadnagar Shenis
Maharashtra | Ahmadnagar Waranghushi
Maharashira | Ahmadnagar ¢ Jzhagirdarwadi
Maharashtra | Ahmadnagar Ambevangan
Maharashiva | Ahmadnagar Aol Panjare
Maharashtra | Ahmadnagar Akcla Ghaighar
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State District Taiuk Village Name
Maharashira | Abmadnagar Akola Udadawane
Maharashtra | Ahmadnagar Alkola Murshet
Maharashira | Ahmadnagar Akola Brmhanwada
Maherashira | Abmadnagar | Akola Shinganwadi
Meharashita | Ahmadnagar Akola Samrad
Maharashtra | Ahmadnagar Akola Ratanwadi
Maharashtta | Almadnagar Akolz Shirpunje Bk.
Maharashirta | Ahmadnager Akola Koljembhe
Maharashtra | Alunadnagar Akola Dhiamanvan
Maharashtva | Ahmeadnager Akola Kumshet
Maharashtra | Ahunednagar Akola Shirpunje Xh.
Maharashtva | Ahmadnagar Alola Shelad
Maharashtra | Ahmadnagar Akola Shiswad
Maharashtra | Ahmadnagar Akola Arnbit
Mzharashira | Ahmadnagar Akola Shilvandi
Mzharaslira | Abmadnagar Alkela Lavhali- Gtur
Meharashtra | Ahmadnagar Akola Paithan
Maharashirta | Ahmadnagar Akola Pachanai
Maharashita | Ahmadnagar Akola Koml
Nzharashtra | Ahmadnagar Akola Lavhali Koinl
Maharashita | Ahmadnagar Akola Arnbhol
Maharashita | Ahmadnagar Akola Shiade
Maharashira | Ahmadnagar Alola Sgmzhwadl
Meharashtra | Alunadnagar akola Tale
Maharashtra | Ahmadnagar Akola Kothale
Maharashtra | Abmadpegar Alkaola Vihir
Maharashiza | Ahmadnagar Akola Abit Khind
Maharashtta | Ahmadnagar Alesla Palsunde
Maharashtra | Alimadnagar Alkola

Maharashira | Ahmadnagar Akola

Maharashtra | Ahmadnagar Akola

Maharashtra | Ahmadnagar Alkola

Maharashtra | Alunadpagar Algla

Maharaghtra | Ahmadnagar Akgls

Maharashtra | Alimadnagar Akola

Maharashiza | Dhule Salat

Maharashtra | Dhule Saly

Maharashtra | Dhule Suderi -
Maharashwa | Dhule Sukrl

Maharashra | Dhule Selert Kalgaon
Maharashtta | Kolhapur Afrs Hajgoll Kh.
Maharashoa | Kolhapur Ajra Vinayalwadi
Maharashira | Kolhapur | Ajmn Medhawadi
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State District
| Maharashtra | Kolhapur
Maharashira | Kolhapur

Maharashtra | Kolhapur Ajra Tardswadl
Mzharashtra | Kolhapur Ajra Haloli |
Ivzharashtra | Kolhapur Ajra Gavass

Maharashtra | Kolhapur
| Masarashtra | Kolhapur
| Maharashira | Kolhapur
Maherashtra | Kolhapur
Maharashtra | Kolhapur
Maharashtra | Kolhapur
Maharashtra | Kolhapur

Maharashtra | Kolhapur
| Maharashtra | Kolhapur
| Maharashira | Kolhapur
| Maharashtra | Kolhapur
Maharashtra | Kolhapur
Maharashtra | Kolthapur
Maharashtra Kolhapur

| Maharashtra = Kolhapur
| Maharashtra | Kolhapur
Maharashiva | Kolhapur
Maharashtra | Kolhapur

Maharaghera | Kolhapur

Maharashtra | Kolhapur
Maharashtra | Kolhapur
Maharashtra | Kolhapur
Maharashtra | Kolhapur
| Maharashewra | Kolhapur
| Maharashtra | Kolhapur

| Maharashra | Kolhapur
Mzharashtra | Kolhapur
Maharashtra | Kolhepur
[ Maharashtra | Kolhapur
Maharashtra | Kolhapur
Mazharashtra | Kolhapur
Maharashtra | Kolhapur
Maharashra | Kolhapur
Maharashita | Kothapur
Maharashtra | Kolhapur
| Maharashtra | Kolhapur

| Maharashtra | Kolhapur

Maharashtra | Kolhapur




206

138
178 THE GAZETTE CF INDIA : EXTRAORDINARY {PART 1I—SEC. 3(ii}]
State District Taluk Village Name
Maharashira | Kolhapur Bhudragad Phaye
Maharashitva | Kolhapur Bhudragad Phanaswadi
Maharashra | Kolhapur Bhudragad Devakewadi
Maharashtra | Kolhapur Bhudragad Khedge
Maharashtra | Kolhapur "Bhudragad Murukate
VMaharashira | Kolhapur Bhudragad Bidn
Maharashira | Kolhapur Bhndragad Yasnoli
Maharashiza | Kolhapur Bhndragad Padkhambe
Maharashira | Kolhapur Bhudragad Shivdey
Maharashtra | Kolhapur Blndragad Rediv
Mahasashtra | Kolhapur Bhudiagad Senuli
Maharashira | Kolhapur Bhudeagad Anurli
Maharashira | Kolhapur Bhudragad Kudtarwadi
Maharashita | Kolhapur Bhudragad Nzwale
Maharashtra | Kolhapor Ehudragad Megholi
Mahaiashira | Kelhapur Bhwdragad Mhasarang
Maharashtra | Kolhapur Baudragad | Vesarde
Meharashitra | Kolhapur Bhwdragad
Maharashtta | Kolhapur
Maharashtza | Kolhapur
Wiaharasitra | Kolhapur
Maharashtra | Kolhapur
Maharashtrta | Kolhapur
Maharashitra | Kolhapur
Maharashtra | Kolhapur
Magharashita | Kolbapur
Maharashtra | Kolhapur'
Maharashtra | Kolhapur
Maharashita | Kolhapur
Maharashira | Kolhapur
Maharashitra | Kolhapur Bhwgoli
Wiaharashira | Kolhapur Pilani
Maharashtra | Kolhapur Kolare
Maharashira | Kolhapur MEgRY
Maharashtra | Kothapur esagacn
Maharashtra | Kolhapur Jamihve
Maharashira | Kolhapur 3odnwale Khalsa
Maharashira | Kolhapur iampur
Maharashira | Kothapur Chaudgad Jelugade
Maharashtra | Kolhapur Chandgad Weghotre
taharashita | Kolhapur Chandgad Kitvade
Maharashira | Kolhapur Chandgad wlinvel
Maharashira | Kolhapur Chandgad ¥ alazgade

T
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State District Taluk Viliags Name
Maharashtra | Kolhapur Chandgad Haiagoli
Maharashira | Kolbapur Chandgad Kodali
Maharashtra | Kolhapur Chandgad Khalsa Mhalunge
Mzharashira | Kollhapur Chandgad Kolik
Maharashira | Kolthapar Panhala Patpanhala
Maharashira | Kolhapwr Panhzle Washi
Maharashtra | Kothapur Panhala Haurmadi
Maharashira | Kolhapur Manwad
‘Maharashira | Kolhapur b Hisml - o -
"Maharashtra | Kolhapur hnzadewadi
Maharashira | Kolhapur Pohelwadi
Maharashira | Kolhapur ade
Maherashtta | Kolhapur

Maharashtra | Kolhapur

‘Maharashra | Kolhapur

Maharashira | Kolhapur

Maharashtra | Kolhapur Harnvade
Maharashtra | Kolhapur
| Maharashita | Kolhapwr art Asandoli
Maharasktra | Xolhapw RKeandulgaon
Maharashira | Kolhapur |

Maharashira | Kolhapur

Maharashtta | Kolhapur |

Maharashtra | Kolhapur Pirai

Mazharaghira | Kolhapur Padal
Maharashira | Kolhapur Phejiwade
Maharashtra | Kolhapur ¥asuajphen
Maharashtra | Kolhapwr {imvar
Maharashtrta | Kolhapur Smizoli
Maharashtra | Kolhapur Savzedhan
Maharashtra | Kothapur Redhanagzari
Maharashita | Kolhapur sachiwadi
Maharashtra | Kolhapur Hew Karanje
Maharashira | Kolhapur Rammrwadt
Maharashtra | Kolhapur Faale
Maharashira | Kolhapur

Wiaharashira | Kolhapur

Maharashtra | Kolhapur Rodhanagari

Maharashtra | Kolhapur Rachamagari fndi Tarf Ainghol
Maharashtra | Kolhapur Radhanagari Revaride
Maharashira | Kolhapur adhanagar Gewzthanwadi
Maharashira | Kolhapur Rathanagar “Wedzehiwadi
Maharashtra | Kolhapur Radhanagari Adel

N
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180 THE GAZETTE OF INDIA : EXTRAORDINARY [PaRT II—SEC. 3{ii}}
State District Taluit Villace Mame
Maharashiza | Kolhapur Radhanagari Dubzlawadi
Maharashira | Kothepur Shalwiwadi Sonarli,
Mzharashira | Kolhapur Shahirwadi Chandel
Maharashtra | Kothapur Shahuwadi Durgawadi
Maharashtra | Kolhapur Shahuwadi
Maharashtra | Kolhapur
Maharashira | Kolhapur
Mabarashtra | Kelhapur

| Maharashira | Kolhapur
Maharashtra | Kolhapur
Maharashira | Kolhapur
Maharashirza | Kolhapur

| Maharashira | Kolhapur
Maharashtra | Kolhapur
Maharashtra } Kolhapur
Maharashira | Kolhapur
Maharashira | Kolhapur LG
Maharashtra | Kelhapur 7 l
Maharashira | Kolhapur i
Maharashtra | Kolbapur
Maharashira | Kolhapur
Maharashira | Kolhapur
Maharashira | Kolhapur
Maharashtra | Kolhapur Shenuwadt
Maharashira | Kolhapur Shehuwad:
Mzharashitra | Kolhapur Shabuwadl
Maharasitra | Kolhapur Sazkiwalt
Maharashira | Kolhapur
Maharashtra | Kothapur Shamiwendy s Cliclasvade
Mgharashtra | Kolhapur Shrrewady . Jwaall
Maharashira | Kolhapur ; Easarde
Maharashtra | Kolhapur Talkavane
Maharashira | Kolhapur
Maharashira | Kollapur shabiwad:
Malarashtra | Kolhapur
Maharashtra { Kothapur
Maharashtra | Kolhapur
Maharashtra | Kolhapur
Maharashtra | Kolhapur
Maharashira | Kolhapur
Wizharashtra | Kolhapor
Maharashtra | Kolhapur )
Meharashtra | Kolhapur | hianjare
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State 1 District
Maharashtra | Kolhapur
| Maharashira | Kolhapur
| Maharashtra | Kolhapw |
{ 1{aharashtra | Kolhapur -
i"E'fEah arashira | Kolhapur B
- Maharashtra | Kolhapur T
i Maharashwa | Xolhapur o
| Maharasha Kolhapur o
| Maharashtra | Kolhapur
| Maharashtra | Nandurbar
| Maharashira | Nandurbar
| Maharashtra | Nashik -
Makarashtra | Nashik
Maharashtra | Nashik
Meharashtra | Nashik
iviaharashtra | Nashik o
Maharashtra | Nashik o
| Maharashtra | Nashik
ivaharashira | Nashik B |
| Maharashtra Nashik o i
; Maharashire | Nashik _I
| Maharashtra | Nashik
| Meharashtra | Nashik _i:ﬂ ]
Maharashira | Nashik ’
Maharashtra | Nashik
Maharashtra | Mashik
Maharashira | Nashik
| Maharashtra | Nashik
i Maharashtra | Nashik B
| Maharashtra | Nashik
Maharashtra | Nashik o
Maharashita | Nashik
Maharashtra | Nasghil
Maharashtra | Nashik i atwadi
Maharashira | Nashik shale Khair
Maharashra | Nashik srdarawat P
Maharashra | Nashik
| Maharashtra | Nashkik
Maharashtra | Nashik iz
Mzharashtra | Nashik e
| Maharashtra Nashilk B
| Maharashtra | Nashik - v____—__
Wzharashira | Nashik _ d - :;J

\%
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State District Taluk Village Name
Maharashtra | Nashik Kalwan Kozwen
Maharashra | Nashik Halwan Virshist
Maherashtra | Nashik Kalwan Dhanol
Maharashtra | Mashik Wahwan Bhaudane (Haigad)
Maharashira | Nashik i
Maharashtra | Nashik
Maharashtra | Nashik
Maharashira | Nashtk
Maharashra | MNashik
Maharashira | Nashik
Maharashtre | Neshik
Maharashira | Nashik
Maharashtra | Nashik
Maharashtra | Nashik
Mzharashira | Mashik
Maharashira | Nashik
Maharashiza | Nashik
Maharashira | Nashik
Maharashtra | Nashik
Maharashira | Nashik i farkanda
Maharashira | Nashik = rungagad
Miaharashira | MNashily
Maharashtra | Nashik
Maharashtra | Nashik
Maharashira | Nashik Feint
Maharashtra | Nashik Peint
Maharashtiz | Nashik Pelnl
Mahasashtra | Nashik b e
Maharashtra { Nashik '
Maharashtra | Nashik !
Mahzrashtra | Nashik
Maharashira | Nashik Sl
Maharashira | Nashik Faln,
Maharashira | Nashik ;
Maharashiza | Nashik Pefi
Maharashtra | Nashik g Andhroie
Maharashira | Nashik I Toades val
Maharashira | Nashik el
Maharashira | Nashik
Maharashtra | Nashik
Maharashira | Nashik
Maharashtra | Nashik Peind
Malarashira Paint

Mashik
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i Stafe District
! Maharashtra | Nashik
| Maharashtra | Nashikc
' Maharashtra | Nashilk
 Mzharashtra | Nashik Murimii
{ Maharashtra | Nashik i Guivanch
Maharashtra | Nashil
| Maharashtra | Nashik
- Maharashtra | Nashil:
Maharashira | Nashi
Maharashira | Nashil
Maharashtra | MNashik
Maharashira | Nashik
IMgharashtra | Nashi®
Maharashtra | Nashi
Maharashtra | Nashik
IvMiaharashtra | Nashix
Iviaharashtra | Mashik
Maharashtra | Nashil
Meharashira | Mashil
| Maharashtra | Nashil:
| Maharashtra | Naghi®
| Maharashira | Nashil:
! Maharashtra | MNashilz
| Maharashtra | Nashiz
! Maharashtra | Nashiz
| Maharashtra
Ilaharashira
! Mezharashtra
! Maharashoa | Nashil:
| Maharashtra 1 Nashik
| Maharashtra | Nashik
Maharashtra | Nashik
Maharashira 3
Maharashtra
Mzharashtra
Maharashtra
Maharashtra
Maharashira
| Maharashtra

i Maharashoa

| Maharashtra

Maharashtra

| Maharashira

\6
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184 THE GAZETTE OF INDIA : EXTRAORDINARY [PART [I—SEC. 3{ii}]
@te District Taluk § Village Name
Maharashtra | Nashik Surgana | wiwumdari
Maharasha | Nashik Surgana Undohal
Malarashtra | Nashik Surgana Varambhe
Maharashtra | Nashik Surgana Bhenshst
waharashtra Nashik Surgana \ Khobale Digar
Maharashtra | Nashik Surgana | Kiickarvihir
Maharashiza | Nashik ; [
Maharashira | Nashik i ndeipada
Maharashtra | Nashik 1 Trimbalceshwar Chdreriy Dhol
Maharashtra | Nashik Trimbaleshwar
Maharashtra | Nashik Trimbakeshwar
Maharashra | Nashik Trimbakeshwar
Maharashira | Nashik i
Maharashira | Nashik
Maharashira | Nashik Trimbekeshwar
Maharachtra | Nashik
Meharashira | MNashik
Maharashtra | Nashik
Maharashtra " Nashik
Maharashtra | Nashik Y zysholpada
Maharashtra | Nashik ! Sniwgaon Bk
| Maharashtra | Nashik | cLarved
Maharashira | Nashik Teirmedcasinvar Saiase
Maharashtra | Nashik Trinzibeakeshwar | Vaasviiic
Maharashira | Nashik Triehekeshraar
Makarashira | Nashik ceshwar
Maharashira | Nashik
Maharashtra | Nashik
Maherashira | Nashik
Maharashita | Nashik
Maharashtza | Nashik Trindukeshwar
Maharashtra | Nashik Trigsbabeshwas Jubnarazde |
Maharashira | Nashik gilla \
Maharashtra | Nashik
'maharashtra Nashik
Maharashira | Nashik
Maharashira | Nashik
Maharashtra | Nashik
Maharashira | Pune
Malarashira | Pune
Maharashtra | Pune
Maharashiza | Pune
Lﬂlaharashrra Pune

o



